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Smt.Hansabefl Chhaganlal Patel 
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Baroda, G.S.Colony, Baroda Yard. 

Versus 
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through:The Genera]. Manager, 
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Coram : FIon1 ble Mr. P.H. Trivedi 

ORAL ORDBR 

It Per: Hon'ble Mr. P.H. Tjvedi 

Applicant 

Respondents. 

: Vice Chairman 

23/6/1989 

Vice Chairman 

Heard Mr.Girish Desai and Mr.N.S.Shevde, the learned 

advocates for the applicant and the respondents. The 

petitioner s contention is that after 13 years service the 

has been able to secure a posting at Bharuch. Learned advocate 

for the petitioner states that the petitioner has been transf-

erred from Baroda to Dabhoi to accomaodate one Mr.Pathan who 

approached this Tribunal and while dismiss his application 

against transfer this Tribunal had observed tn the case 

No.385/87 that his representation be considered by the 

authorities but there was no rer entat 	directinØ 

that he be posted at BharuCh that on conideration of his 

representation the respondent posted him at Bhanh and the 

petitioner to be transferred to Dabhoi. The petitioner has 

also stated that she ix belongs to scheduled caste and her 

husband is working in another department at Baroda and 

therefore the policy Rt keep. the husband and wife jr., one staii* 
shoulQ 

/be taken into consideratin. in reply the respondent states 

that theLe is no en€y-gainst the petitioner in effec'ing 

her transfer to Dabhoi and she being the juniodnost has been 

transferred to Dabhoi to accommodate Mr.Pathan as there is 

no other alternative 

After hearing the learned advocates, we find that 

..2. 



:2: 

so far as the orders of transfer are concerned, there is 

no direction that Mr,Pathan be posted at Baruch or that 

thi4etitioner should be necessarily disturbed. It is 

not possible for the Cour to intervene in the matters 

of transfer, so far as the petitioner is concerned, there 

is some case for the respondents to consider in view of 
c- ) 

her being a women and belongs to the scheduled caste and (- 

y ha been posted only for a period of five months but 

we must relectant to make the decision ~4 the respondent 

authorities for themselves in t matters of this kind, 

because the personal factors of the petitioners had to be 
CA 

Wed against this who are likely to be affected for 

accommodating her. It is . necessary to bring out that 

if Mr,Pathan has to be accommodated it is cnrje-r resondent 

to decide after consideration whether any better cQpasjon 

of the postingcan emerge in which -ie can be given zm a 

proper posting without affecting 	the petitioner. 

We therefore decline to interfere in the orders of the 

respondents in this case, and ta6ADe ask the petitioner 
- 

to take her qe1 	the respondent authorities by filing 

an appropriate representation. 

With this observation, we do not find that the 
,j 

petition has merit\to extent stated above and reject the 

same, No order as to costs. Interim relief not to continue. 

(P. JI.Trivedi) 
Vice Chairman 

a.a,bhatt 


